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Indira Nagar, 
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Dated 

WP No.  

Applicant 

() 	 L 	st 
.To 

5UB3ECT Sending copies of Order passed by the Bench in 
Application 

Please find enclosed herewith the copy of the Order! 

Order passed by this Tribunal in the above said Application 
	 / 

- 	No.JL (7jon Vc<leg  

End: as above. 
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Orders of Trib4llaI 

The Principal Sessions Judge, 
Bangal ore City, in his prder dated 
3.X.'1983 quashed the prosecution 
proceedings against the applicants 
as there was no valid Inction as 
required by law. Shri.M.Babu, 
learned counsel for the applicants, 
urges that in view of tie aforesai1 
order, his clients are entitled to 
the reliefs prayed for in this appli- 
cation. 

Shri Sreerangaiah, learned counsel 
for the respondents, however, submits 
that the prosecution proceedings were 
quashed on a technical ground only, 
and as the respondents intend to 
rectify the said technical defect, no 
relief should be granted to the appli 
cants at this, stage. 

We are not persuaded by the above 
submission., As long as 'there is a 
valid order quashing the criminal 
proceed.ngs initiated by the prosecu-
tion .r The applicants re entitled tc 
the felief under the 1w. 

Shri Babu brings to our notice that 
the applicants in A.Nos. 1318 8. 1320 
of 1986 have since retired. In view 
of this, we direct the respondents 
to (1) pay the gratuity amount,tQ 
which thèr-are entitlei to; (ii) de-
termine the amountof pension due to 
them; (iii) pay leave tsalary due to 
them, ad (iv) pay the salary for th€ 
suspension period, viz., 25.3.1977 tc 
26.7.1977. Regarding the applicant 
in A.No. .1319/86, the 'department 
shall pay him the salary due to him 
for t suspension period and also 
to grant him promotion and other 
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consequential benefits with retros-
pective effect. 

The respondents shall comply with 
the above directions on or before 
31.12.1986. The applications are 
allowed'accordingly; no 5order as to 
costs. 

is,ni• £MfULtj,..JI LI'W L\t%JJ 	L. .fl.P'. 	I3U)y 
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R-EGISTEREQ  

CENTRAL ADMINISTRATIVE S 	 'BANGALORE BENCH 
TRIBLrJAL 

Commercial Complex (BOA) 
md iranagar 

Bangalore - 560 038 

Dated : 4 AUG1988 
CONTEMPT OF C01T APPLICATION NO$ 	29 & 30 
IN'APPLICATION NOS. 1318 & 1320/85(1) 	 /87 

IiJ.P. NO. 

Appl'.6antL51  
Shri K. Ramamurthy & another 
To 

Shri K. Ramamurthy 

Shri M. Ramarao Naidu 

(Si Nos. I & 2 - 

C/o Shri S.M. Babu 
Advocate 
242, Vth Main, Gandhinagar 
Bangalore - 560 009). 

Shri S.M. Babij 
Advocate 
242, Vth Main, Gandhinagar 
Bangalore - 560 009 

The Divisional Railway Manager 
Southern Railway 
Bangalore Division 
Bangalore - 560 023 

Respondent) 
V/8 	The Divisional Railway Manager, Southern Rly, 

Bangalore & another 

The Divisional Personnel Officer 
Southern Railway 
Nysore Division 
Mysore 

Shri. M. Sreerangaiah 
Railway Advocate 
3, S.P. Buildings, 10th Cross 
Cubbonpet Main Road 
Bangalore - 560 002 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application(s) on 	29...788 

1'. 

DEPUTY REGISTRAR 
End : As above 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

B A N LA LURE 

DATED THIS THE 29TH DAY OF JULY, 1988 

Hon' ble Shri Justice K.S. Puttaswarny, Vice—Chairman 

Present: 	 and 
Han' ble Shri P. Srinivasan, Member (A) 

CONTEMPT OF COURT APPLICATION NOS. 29 & 30/1987 

Shri K. Ramamurthy, 
major, Rtd. Fuel Clerk, 
Southern Railways, 
Bangalore. 

Shri N. Famarao Naidu, 
S/o Krishna Faa, major, 
Rtd. Fuel Llerk, 
Bangalore. 	 ... 	PetitionerS 

(Shri S.N. Babu, Advocate) 

'J. 

Divisional Railway Manajer, 
Southern Railway, 
Bangalore. 

Divisional Personnel Officer, 
Southern Ratluay, Mysore. 	... 	Contemnors. 

(Shri N. Sreerangaiah, Advocate) 

These applications having come up for hearing to—day, 

Shri P. Srinivasan, Han' ble Member (A) made the following: 

OR D ER 

In these two contempt of court apolications, Shri 

nurtny, aolicant in A.No.1320/87 and Shri K. Rama— 

a AG 

rca Naidu, applicant in A.Na.1313/37 have complained 

at tne corrvion order passed by this Tribunal in 

Jransfer Aoplication Nos. 1313 and 1320 of 1937 filed 

by them has not been complied with in so far as they 

re concerned. Tn2y, therefore, pray that the res-

pondents in those applicatIons be hauled uo and ounish—

ed for contornnt of court. 



.- 
2. Ldhen the matter came up for hearing to—day, 

Shri S.M. Babu, learned counsel for the petitioners, 

submitted very fairly that in respect of 0.0. No.29/38 

filed by Shri Iamamurthy, the oroceedings in contempt 

may be dropped, because the respondents had since 

complied with te order of tois Tribun31 in his case. 

Snri Babu furtrier submitted that there was some dispute 

regarding tne quantum of interest due to Shri Ramarnurthy 

for which he may be given liberty to approacn this 
	a 

Tribunal in fresn Proceedings. Je, therefore, hereby 

drop the contempt of court orocaedins in C.C. No.29/97 

with liberty to the complainant to agitate his grievances, 

i1 any on the quantum of interest payable to him in 

aPPropriate proceedings. 

3. So far as the 0.0. No.30/97 is concerned, tne 

resmondents have today filed a memorandum indicating 

how the order of this Tribunal has been complied with 
2 

/ 	in nis favour also. On going tnrough this memo, and 

7 	C 	also nearin Shri Babu, we find that what remains is 

:ony a thsp'jt rarding quanturn of various amounts 

payable to tre complainant in 0.0, No.30/37. Such a 

dispute does not justify initiation of contempt Pro—

ceedins aein.t the resPondents. Je, therefore, drop 

toe contempt of court Proceedings in C.C. No.30/37 also 

with liberty reserved to the comPlainants to resort to 

TRUE COPY 	appropriate Proceedings in regard to toe items in 

dispute. 

. In the result, both the contempt of court pro—

ceedings are hereby dropped, 

mb 
EPUTYREG3TAR 

CENfl-AL ADMI'4STRATIVE TRI(JNAL - 
8ANGLQRE 

No order as to costs. 
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